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1, ORDER DATED 28,10,2004,
Imnediately after imposition of ,.the

pen alty wmder Anexure-A/6 dated 12,10, 2004/
the Applicant has approached this Tr:.bmal

wmnder section 19 of the Admin jstrative e

Tribunals Act,1985. g

By the impugn ed order mdéer /7*
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Mnexure-A/6 dated 12,10,2004,the Applicant

has been visited with the following punishmen ts

"xx,a sum of 8,1,50,000/=(one lakh
fifty thousand)be recovered from
the pay of the official in 50(fifty)
equal irstalments (which will be
only a very small fraction of the
huge loss sustained by the Deptt,)
and also reduction of pay by three
(3) stages from s, 5375/~ to Bs,5000/-
in the time scale of pay of Rg/4500-
125-7000/~ for three years with the .
further direction that the said
official Shri Bharat Sethi will not
eam increments of pay during the
period of such reduction and on
expiry of such period,the reduction
will have the effect of postponing
the future increments of his pay,
The aforesaié order will take
immediate effect",

A copy of the aforesaid Original Application
has already been served on Mr,U,B,Mohapatra,
Leamed Senior Standing Counsel for the
Union of Indiaswho is present in Court,

It is the case of My, Mohapatra,

Leamed Senior Sta ding Counsel that instead

of approaching the Appellate Authority,the

Apnlicant has rushed to this Tribunal and,
therefore, tiiis Original Application
is a premature one,In reply to the said
Dbl saumon™
olajection)Mr. sepgug;aALeam ed counsel
AN
appearing for the Applicant states that

| since steps are being taken to start

recovery of the sunitive amount from the

salary of the Applica t right from the

month of October,2004,the Applicant has to
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rush to this Tribunal l1east the Aopellate
Authority may not grant &y intexim
p rotection,

' Heard leamed coumn sel for both
sides,

This Origiral Application is
disposed of by g ranting liberty to the
Applicant to prefer an appneal (within
the time stpulated in the rules) and,
if the Aoplicant ie so advised,he may
approach the Appellate Authority to grant
necessrgry mterim arde rs/protection

£ill disposal of the arpeal,

1: is however,made clear that

every statutory autho rity have got

inherent powers to grant irnterim

- protection an d,therefore, the Appell ate

Authority under the CCS(CCA)Rules,1965
can well consider the matter to grant 4
necessary jnterin:protection to the
Applicant till di\si)osal of the ajpeal

to be filed by the Appliémt within the s
stipulated time under the Rules,

With the aforesaid observations
and directions,this Oric_rjrin al Application
is disposed-of at the admission stage]end
jn the pecudiar facts and circumstances of
the case,the Respondents are.here}ay
restrained to give effect to the order
of pmishment under mnexure-A/6 dated
12-10~204 till the appellate authority

passes any interim}) rder; for which the

Applicant must make a praver in his appeal,
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Send copies Of this order to the
Respondents/alOrwgwith copies of the O.A.j
and free copies of this order be given
to learned counsel for both sides,

e S eaond”
Membe x( Jucj)icial) Zgrr & ’51




